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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 620/2022

IN THE MATTER OF:

K AUSHAL KISHORE VISHWAKARMA .. APPLICANT
ey, “h) és
VERSUS e = ADGT P@é‘
STATE OF PUNJAB AND OTHERS | .. RESPONDENTS
AFFIDAVIT

[, V K Gupta S/o Shri KK Gupta, aged about 58 years, R/o D-7, NFL Township,

NFL Panipat, do hereby solemnly affirm and state as under :

1. That I am the Chief General Manager(O&M) of National Fertilizers
Limited, Panipat -i.e., the Respondent No.7 in the present proceedings. I
am fully conversant with the facts of the case and thus competent and

authorised to swear this Affidavit.

2. This Hon’ble Tribunal vide Order, dated 28.08.2024, in the captioned
Application, was pleased to direct Respondent No.7 to file an upto date
status report as to the measures required to be taken for suitably increasing
the number of contractors for disposal of the quantity of carbon slurry
stored at Respondent No.7’s unit. The present Affidavit is being filed in

compliance of the same.

r 0CT 28?4
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3. It may be noted that a Reply, dated 22.11.2023; an Action Plan by way of

an Affidavit, dated 05.02.2024; and an additional Action Plan by way of
an Affidavit, dated 07.03.2024, have also been filed on behalf of the
Respondent No.7 in the present proceedings before this Hon’ble Tribunal.
The contents thereof are not being repeated herein for the sake of brevity

and the same may kindly be read as part and parcel of the present Affidavit.

CURRENT STATUS AND COMPLIANCES

4. As mentioned in the Action Plan dated, 07.03.2024, the Respondent No.5

commenced the lifting of carbon slurry on 20.02.2024 from the ponds of
the Respondent No.7, in furtherance of the Fresh Delivery Order, dated
15.12.2023.

. As on 03.10.2024, there is an estimated quantity of 119455.82 MT of

carbon slurry lying in the ponds of the Respondent No.7. Since the lifting
of the carbon slurry commenced on 20.02.2024, an estimated quantity of
3144.18 MT of carbon slurry has already been lifted by the Respondent
No.5.

. That in order to dispose of the carbon slurry lying in the ponds of

Respondent No.7’s unit, in a timely and prompt manner, the Respondent
No.7 wrote multiple emails to: (i) M/s Continental Carbon India Limited
(CCIL)- 13.02.2023, 16.03.2023 and 20.05.2023; and (ii) M/s Shaligram
Shukla Private Limited - 23.02.2023; requesting them to confirm whether
they are authorised by the Pollution Control Board for collection,

transportation and utilization of carbon slurry. However, till date no

-

tesponse has been received.

4 OCT 04
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Copy of the emails, sent by the Respondent No.7 to M/s CCIL and M/s
Shaligram Shukla Private Limited, is attached herewith and marked as

DOCUMENT - 1 (colly).

. As per the notification from Ministry of Environment and Forests (MoEF),
disposal of carbon slurry is to be as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and as per the
Central Pollution Control Board Guidelines, 2017 (for pre-processing and
co-processing of Hazardous and other wastes in cement plant). Under these
guidelines, there are a few cement industries that can use carbon slurry in
kilns (for processing). Keeping this in mind, the Respondent No.7 vide
email dated 16.03.2023, approached M/s Shree Cement, requesting them
to confirm whether carbon is being utilised in their industry or not. In Reply
to this email, M/s Shree Cement vide email dated, 16.03.2023, requested
the Respondent No.7 to provide sample of: (i) 10 kg carbon slurry for test
analysis; and (i1) dry fly ash; and also set up a meeting with the Respondent
No.7. In addition to the Reply by M/s Shree Cement, Respondent No.7 vide
email dated, 16.03.2023, requesting M/s Shree Cement for setting up a
meeting at Respondent No.7’s office on 17.03.2023. However, no response
was received.

Thereafter, the Respondent No.7 vide email dated 20.05.2023, approached
M/s Shree Cement again, requesting them to respond to the email dated
16.03.2023. In Reply to this email, M/s Shree Cement vide email dated,
20.05.2023, duly set up a meeting with Respondent No.7. However, these
efforts put in by the Respondent No.7 to get M/s Shree Cement on board,

went down the drain.

(colly).
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8. In the meanwhile, on 22.05.2023, the Respondent No.7 with a proactive
approach also wrote emails to: (i) M/s ACC Limited; (ii) M/s India
Cements; (iiil) M/s Zuari Cement Limited; (iv) M/s Sagar Cements
Limited; (v) M/s Anjani Portland Cement Limited; and (vi) M/s NCL
Industries (cement division); requesting them to confirm whether they are
authorised by the Pollution Control Board for utilization of carbon slurry.
However, till date no response has been received.

Copy of the emails, sent by the Respondent No.7 to the cement industries,

is attached herewith and marked as DOCUMENT - 3 (colly).

9. Thereafter, the Respondent No.7 wrote emails to: (i) Uttar Pradesh
Pollution Control Board - 30.01.2023; (ii) Madhya Pradesh Pollution
Control Board - 31.01.2023; and (iii) Gujarat Pollution Control Board -
30.01.2023; requesting the Boards to list out the parties who have been
issued the authorisation for collection, transportation and utilisation of
carbon slurry. In order to follow up with these above-mentioned Pollution
Control Boards, the Respondent No.7, on 16.03.2023, wrote another email
requesting the Boards to list out the parties. However, till date no response
has been received.

Copy of the emalils, sent by the Respondent No.7 to the Pollution Control
Boards, is attached herewith and marked as DOCUMENT - 4 (colly).

Copy of -the emails dated, 16.03.2023 sent by the Respondent No.7 to the
Pollution Control Boards, is attached herewith and marked as

DOCUMENT - 5 (colly).

=4 007 90 //'\]L g
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has been covered with fencing along with the installation of CCTV
cameras around the loading area, keeping in mind the safety concems for
smooth lifting and transportation of the carbon slurry. The Respondent
No.7 also requested Respondent No.5 to provide: (i) the list of vehicles
with registration number which shall be used by them for lifting of carbon
slurry; and (i1) scheduled timeline for lifting of carbon slurry.

Copy of the email dated, 02.02.2024, sent by the Respondent No.7 to the
Respondent No.5, is attached herewith and marked as DOCUMENT - 6.

. The Respondent No.5 vide email dated, 18.04.2024 requested Respondent
No.7 the following: (i) designated area for placement of trucks and billing
on all days of the month; (ii) improvement in billing software; (iii) 3 phase
electricity supply (to be noted: Respondent No.5 undertakes to pay the
monthly bills for the usage, for running of tubewell); and (iv) allow
mechanical screening and packaging machine for separation of carbon
from high ash mixed material. In Reply to this email, the Respondent No.7
vide email dated, 30.04.2024, clarified that: (i) placement of trucks and
billing on all days of the month will be allowed, provided that the
Respondent No.5 intimates the Respondent No.7 one day in advance so
that necessary manpower can be arranged; (ii) the billing software is
working normally but in case any issue arises, the same will be resolved
expeditiously; (iii) 3 phase electricity supply will be provided; (iv)
mechanical screening and packaging machine may be allowed (to be noted:
this will only be allowed, provided the Respondent No.5 guarantees to lift
the entire quantity of carbon slurry by 31.03.2025); and (v) requested the

Respondent No.5 to deploy more trucks on a daily basis to expedlte llft

2SS i VI T
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Copy of the email dated, 18.04.2024, sent by the Respondent No.5 to the
Respondent No.7, is attached herewith and marked as DOCUMENT - 7.
Copy of the email dated, 30.04.2024, sent by the Respondent No.7 to the
Respondent No.S, is attached herewith and marked as DOCUMENT - 8.

12. Despite these above-mentioned approvals given by the Respondent No.7,
there were still discrepancies on part of Respondent No.5 relating to: (i)
deployment of less trucks on a daily basis; (i1) lifting of carbon slurry on a
very slow-pace; and (iii) demanding an extension of electric line (to be
noted: 3 phase electricity supply has already been provided by the
Respondent No. 7). These discrepancies were communicated to the
Respondent No.5 through various emails.

Copy of the emails, sent by the Respondent No.7 to the Respondent No. 5,
is attached herewith and marked as DOCUMENT - 9 (colly).

13. Thereafter, the Respondent No.7 wrote an email dated, 10.09.2024,
requesting Respondent No.6 - HSPC, to provide an upto date list of
Licensed Contractors, registered with Respondent No.6, who in tum could
assist in expediting the process of lifting the carbon slurry lying in the
ponds of Respondent No.7 within a period of 180 days in a time bound
manner. In furtherance to this, the Respondent No.7 wrote another email
dated, 13.09.2024, to the Respondent No.6, reiterating the contents of the
email dated 10.09.2024.

Copy of the email dated, 10.09.2024, sent by the Respondent No.7 to the
Respondent No.6, is attached herewith and marked as DOCUMENT - 10.
Copy of the email dated, 13.09.2024, sent by the Respondent No.7 to the
o ® . Respondent No.6, is attached herewith and marked as DOCUMENT - 11.
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The Respondent No.7 vide email dated, 17.09.2024, sent to the Respondent
No.11, requested them to provide the list of all the registered buyers /
parties dealing in lifting of carbon slurry. In Reply to this, vide email dated,
17.09.2024, the Respondent No.11, clarified that they don’t maintain a
separate record of buyers / parties as carbon residue / slurry does not fall
under Schedule IV of the HWM Rules, 2016 and the amendments
thereafter. In addition to this, they requested the Respondent No.7 to
mention the clause no./section no. of the NGT OA which required the
Respondent No.11 to provide this list of the buyers of carbon slurry so that
the Respondent No.l 1 may try to use the backend database of MSTC and
try to get the requisite information. The Respondent No. 7 replied to this
email, vide email dated 18.09.2024, mentioning the clause no./section no.
and again requested the Respondent No.11 to provide the list of all the
registered buyers / parties dealing in lifting of carbon slurry. However, till
date no response has been received.

Copy of the email dated, 17.09.2024, sent by the Respondent No.7 to the
Respondent No.11, is attached herewith and marked as DOCUMENT -
12.

Copy of the email dated, 17.09.2024, sent by the Respondent No.11 to the
Respondent No.7, is attached herewith and marked as DOCUMENT - 13.
Copy of the email dated, 18.09.2024, sent by the Respondent No.7 to the
Respondent No.11, is attached herewith and marked as DOCUMENT -
14.

It is pertinent to mention that Respondent No.7 has been diligently
uploading the information regarding the disposal of carbon slurry every

week from Monday to Saturday on their websites by 5 PM, in compliance
/i ngTA .




16.

17

18.

19

547

Copy of the main page of the website with the requisite information being
uploaded by the Respondent No.7, is attached herewith and marked as
DOCUMENT - 15.

[t is submitted that there are lot of intricacies involved in the lifting and
disposal of the carbon slurry under the said Rules which must be complied
with. As stated above.in the correspondences, carbon slurry can only be
lifted by contractors authorised by the State or Central Pollution Control
B(.)Iard. Furthermore, carbon slurry cannot be sold directly to its end users

in the open market and must be lifted with utmost care and precaution.

Thus, as can be seen, the Respondent No.7 has left no stone unturned to
ensure safe storage and management of carbon slurry and its efficient
disposal. Carbon slurry, last generated by the Respondent No.7 in 2012, is
kept in isolated ponds specifically designated for the storage of hazardous

waste.

Furthermore, in compliance with the Order dated, 28.08.2024 of this
Hon’ble Tribunal, the Respondent No.7 as mentioned above has taken
considerate measures under its belt to ensure a speedy disposal of carbon
slurry. It is further reiterated that the Respondent No.7 shall take all steps
necessary to support Respondent No.5 or any other licensed contractor in

its endeavour and expedite the disposal of carbon slurry lying in its ponds.

[ state that contents of this Affidavit, except the legal averments, are true
and correct to the best of my knowledge and belief. The legal averments
tained herein are true and correct on the basis of the legal advice

2ived by me and believed by me to be true and correct.

A\
. ary
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20. I state that no part of this Affidavit is false and no material facts have been

concealed therefrom. /
¢

DEPONENT
3. e

VERIFICATION:
[, V K Gupta, the above named Deponent, do hereby verify that the contents of

this Affidavit are true and correct and no material facts have been concealed

therefrom.

Verified at Panipat on this 4™ day of Oct, 2024
P\

-

DEPONENT

Q. g
I W (3. 7 1)

ATTESTE

Notary, Panipal
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DOCUBENT-1 (COLLY) 10

seemachawla@nfl.co.in

| __

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 13 February 2023 12:33

To: sdewan@continentalcarbonindia.com; vkmaheshwari@continentalcarbonindia.com
Cc: BIMLA SOREN

Subject: utilisation of carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for utilization

of carbon .

3fTex dfed

BIEIEIES|

Seema Chawla

3 Hel HayH(ddm-1a I
DGM (Technical Services)

National fertilizers limite;d, Panipat
Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 16 March 2023 12:09

To: 'Sharma, Puneet’; 'Mittal, Lokesh'; 'Dua, Vikram'; 'Dewan, Sanjay’; 'Dubey, V. K.’
Cc: BIMLA SOREN; bbgrover

Subject: use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date , M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for
utilization of carbon.

3Ty Ifed :

dian g

Seema Chawla

I HET U4 (ddh-1d! Jand)
DGM (Technical Services)

National fertilizers limited, Panipat
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LURER Lo wia@nfl.co.in

e

PA UNIT

Seema Chawla <seemachawla@nfl.co.in>

Sent: 20 May 2023 12:50

To: csrc.sales@continentalcarbonasia.com
Cc: BIMLA SOREN; bbgrover

Subject: use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date , M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for

utilization of carbon.

3T Ifga

dian qraan

Seema Chawla

3T HET TadH (THHT 3T)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 23 February 2023 08:24

To: saligram8@gmail.com

Cc: bbgrover; mngoyal@nfl.co.in

Subject: Carbon Slurry

Dear Sir,

This has reference to the telecom regarding subject matter.

It is understood that your company has the relevant permissions for utilisation of carbon. As per
notification from MOEEF, disposal of Carbon is to be as per HoWM rules, 2016. You may kindly provide
the details of your company and the valid authorisations you have from PCBs for collection,
transportation and Utilization of carbon slurry under category 18.2 of Schedule-1.

3R AfRd :

G A i
Seema Chawla !
3U HET Uaud(dd-ic! Jart)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743

e e ——— g ——— e
=y
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DOCUWENT-2 (COLLY)

seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 16 March 2023 11:44

To: 'Aashish Kulshreshtha'

(<D BIMLA SOREN

Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016 and as per the

CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon pends generated from old FO based plant before

2013. You may kindly indicate whether Carbon is being utilised in your industry?

—

Hex 9feq

e Frae

Seema Chawla

3U HET N e (P! JaTd)

DCM (Technical Services)

National fertilizers limited, Panipat ,
Mobile : +91 9996547743

LINN 1VdINVd
Bitwod Dhiblh




554

seemachawla@nfl.co.in

15

_— —
From: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>
Sent: 16 March 2023 11:48
To: Seema Chawla
Cc: BIMLA SOREN
Subject: Re: use of carbon
Dear Ma'am

Thanks for the offer.
Can you provide us sample of 10 kg for necessary Lab or test analysis .
Apart from this we also want to lift dry fly ash from your plant, kindly spare meeting timings accordingly.

Regards,
Aashish
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‘seemachawla@nfl.co.in

From: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>
Sent: 20 May 2023 12:20

To: Seema Chawla

Cc: '‘BIMLA SOREN'; bbgrover

Subject: Re: use of carbon

Attachments: image001.jpg

Dear Mam

Our executive Mr Ramsuraj will visit at your plant on Monday before lunch timing 12 -12:30 PM.
Thanks for the above.

Regards
- Aashish

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: Saturday, 20 May 2023, 12:04 pm

To: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>

Cc: 'BIMLA SOREN' <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: RE: use of carbon

You don't often get email from seemachawla@nfl.co.in. Learn why this is important
This email originated from outside of the organization. Do not elick links or open attachments unless you

recognize the sender and know the content is safe.

Dear Sir,
We are awaiting your response.

3R Jfgd -

dian araen

Seema Chawla

3T HET HaHd (o H-taH A

DGM (Technical Services)
National fertilizers limited, Panipat
Mobile . +91 9996547743

From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 16 March 2023 11:59

To: 'Aashish Kulshreshtha'

Cc: 'BIMLA SOREN'; bbgrover

Subject: RE: use of carbon

Dear Sir,
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You may come anytime tomorrow after 1400 hrs or day after tomorrow any time.

3R 9fea
| qrgan

Seema Chawla

JU TE1 U (TH At Ja)

DGM (Technical Services)
National fertilizers limited, Panipat
Mobile : +91 9996547743

From: Aashish Kulshreshtha [mailto:Kulshreshthaa@shreecement.com]
Sent: 16 March 2023 11:48

To: Seema Chawla

Cc: BIMLA SOREN

Subject: Re: use of carbon

Dear Ma'am

Thanks for the offer.

Can you provide us sample of 10 kg for necessary Lab or test analysis .

Apart from this we also want to lift dry fly ash from your plant, kindly spare meeting timings accordingly.

Regards,
Aashish



seemachawla@nfl.co.in

DOCUMENT-3 (COLLY)

From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 08:41
acchelp@acclimited.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&EOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s ACC is authorized by PCB’s under schedule 1, category 18.2 for utilization

of carbon ?

mﬂ%ﬂ:
e Frae

Seema Chawla

3T HET FAUH (T Ja)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 08:59

To: corporate@indiacements.co.in

Cc: BIMLA SOREN; bbgrover

Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s India Cements is authorized by PCB’s under schedule 1, category 18.2 for

utilization of carbon ?

3T Ifegd

i Trgen

Seema Chawla

3JU HET e (dHa Jag)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 09:02

zclho@zcltd.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Zuari Cement Ltd is authorized by PCB’s under schedule 1, category 18.2

for utilization of carbon ?

&ﬂa??ﬁ%ﬁ:
T g

Seema Chawla
I HE YaUH(qH-Id! Aq)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 0904
info@sagarcements.in

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&EOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Sagar Cements Ltd is authorized by PCB’s under schedule 1, category 18.2

for utilization of carbon ?

&I'IE?F%H:
Ten =raen

Seema Chawla
3T Hel YdydH(dHNa I
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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seemachawla@nfl.co.in

—
From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 09:07
To: info@an janicement.com
Cc BIMLA SOREN; bbgrover
Subject: use of carbon
Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&EOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
"NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Anjani Portland Cement Ltd is authorized by PCB’s under schedule 1,
category 18.2 for utilization of carbon ?

3T 9fga

tar araan

Seema Chawla

I HET WaUd(dh-a! Jand)

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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seemachawla@nfl.co.in

I
From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 09:09
To: ncl@nclind.com
Cc: BIMLA SOREN; bbgrover
Subject: use of carbon
Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confinn whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule
1, category 18.2 for utilization of carbon ?

TR Ofed

AT Araen

Seema Chawla

JY 781 Wy (dH-td! dan)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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S

From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 12:38

marketing@an janicement.com

BIMLA SOREN

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule
1, category 18.2 for utilization of carbon ?

&HE"\’H%H:
1 graen

Seema Chawla
3 HET Ha e (Th-1! Jq)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743



564 . -

seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 14:35

To: customercare @dalmiacement.com

Cc: BIMLA SOREN

Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirim whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule
1, category 18.2 for utilization of carbon ?

HTge W?ﬁ:

i Jraen

Seema Chawla

3 TET Weeah (T3 Jat)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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DOCUMENT-4 (COLLY)

From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 30 January 2023 11:30

To: 'feedback@uppcb.com'

Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyal@nfl.co.in’
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

HlaX G%ﬁ :

a1 T

Seema Chawla

I HE1 Ug S (ddH-1dh! ddn)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743



566 27

From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 31 January 2023 09:10

To: 'hgtech-pcb@mp.gov.in'

Cc: ips@nfl.co.in; 'mngoyal@nfl.co.in’; BIMLA SOREN
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Amnionia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Ut111zat10n of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

HTeR afega :

iR Gl

Seema Chawla

I HET S (dH1Ppt Ja)

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From: Seema Chawla [mailko:seemachawla@nfl.co.in]
Sent: 30 January 2023 12:27

To: 'gpcbchairman@gmail.com’

Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyal@nfl.co.in'
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HoOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

3R Ffea :

e Fraan

Seema Chawla

3T TR YaUd (qPp-idp! Ja)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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seemachawla@nfl.co.in

I
From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 16 March 2023 12:05
To: feedback@uppcb.com
Cc: ips@nfl.co.in; BIMLA SOREN; mngoyal@nfl.co.in
Subject: RE: Disposal of Carbon Sturry
Dear Sir,

We are waiting for your respanse.

HlaR H%?f:

i raen

Seema Chawla

JU HET Yaud (el qqn)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 16 March 2023 12:04

To: hgtech-pcb@mp.gov.in

Cc: ips@nfl.co.in; mngoyal@nfl.co.in; BIMLA SOREN; bbgrover
Subject: RE: Disposal of Carbon Slurry

Dear Sir,

We are awaiting for your respense.

HlaT ?{fgﬁ E

RiISIES

Seema Chawla

3U HE1 YaudH(dd-id] 4d))

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743

30
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

We are waiting for your respcnse.

W?T%a:
e I e

Seema Chawla

3T HE1 UaUH(dHA1FHT AdN)
DGM (Technical Services)

Seema Chawla <seemachawla@nfi.co.in>

16 March 2023 12:05
gpcbchairman@gmail.com

ips@nfl.co.in; BIMLA SOREN; mngoyal@nfl.co.in
RE: Disposal of Carbon Slurry

National fertilizers limited, Panipat

Mobile : +91 9996547743
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L W Biéamged fifes National Fertilizers Limited
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| =y m:f,. 3 ("G PN & TTEH) (A Govermmens of India Undertaking)

P = TR VB ST, Fa — 132 106 §, Gohana Road, Panipat, Haryana - 132 106
L { ;7-1 --Uso 9001, ISO-14001 TF OHSAS-18001 T27%) , (An [SO-9001, [SO-14001 & OHSAS-18001 Unit)
PaNiPAT Tl 0180-2652481,483 TT 485, 0180-2681304 LTRLW LY Phone: 0iB0-2652481, 483 & 485, 0180-2681504

BT, 0180-2632515 FAX : 0180- ’657515
3-Tet: nflpanipat@nfl co in lIm " E-mail: nflpanipat@nfl.co. in
website: www.nationallertilizers.cam website: www nationalfertilizers.com
Ref: NFP/DiSPOSAL/CARBON SiURRY/D-209 SPEED POST DATE: 02-02-2024

ol 02 FCk )
. 1324 FER 2024

M/s Shubham Sales Co.,
5.30 K.M Mile Stone,
Bhiwani Road,
Rohtak-124001, Haryana

Sub: Sale of Carbon Slurry Lying in Pends at NFL, Panipat.
Dear Sir,

In reference to your bid against MSTC e-Auction No. MSTC/NRONATIONAL FERTILIZERS
LIMITED/S/GOHANA ROAD/19-20/32756 Dated 02.03.2020. by way of issuance of letter No. NFP/ST/D-
209/19-20/32756 datcd 15.12.2023. vou have been permitted to start lifting of the carbon sluiy lying in
pcnds at NFL Panipa

Subsequent to issuance ol this letter, the work of clearance of approach road, preparation of entry/exit gate,
fencing around loading point has already been done from our end and stands completed.

By way of emails dated 04.01.2024, 10.01.2024, 19.01.2024 & 25.01.2024 you were requested to provide
the list of vehicles with registration number which shall be used by you for lifting of carbon slurry and
further was also requested to provide the schedule for start of lifting of the carbon slurry.

However, the above details have not been provided to us till date. As such, the work ‘of lifting of carbon
slurry has not been started yet and is getting delayed.

Keeping in vicw of above, you are once again requested to provide the above information viz. list of vehicles and
schedule for start of lifting of the carbon slurry at the earliest.

NFL is committed to extend all the suppert for smooth execution of the contract. Any assistance required may plcase
be communicated to us. <

Thanking you

For & On behalf Of

National Ferplizers Limited, Panipat
(Maheah Patil)

Chief Manager (Materials)

e

FRAE FATT : -1, WER 24, T2, 3 3@ T=, SR T RAF 01 361 B 0120-2412264, 2412445 TT 362201 § 08, BIF 2412557

CORFORATE, OFFICE : A-11, SECTOR 24, WOIRA, GALITAM BUDH NAGAR (UPY- 201 301, B 0.:0 2412254, 2412445 & 19221 to 03, FAX 1 2412557
W, TR0 . VY FREI, L,y ot wi e, A O 000 B 01124060068, B 24041 <53, MATWTA: LIRRDLII TG0

RECD. GURICE  $TUPE COMPLEX, CORE i1, 7 SRSTTTLTIONAL u.n.mom ROAD NIW DELIHL. 10108 B Q1125080008 FAX :-v B3O LIAawsDLICRAGO I NI T

Websine' waww natien3ifentiiizers.cam - - -




DOCUMENT-7 (COLLY) 39

From: Shubham Sales Co. Rohtak [mailto:shubhamsalescom@gmail.com]

Sent: 18 April 2024 14:53

To: Mahesh Patil

Cc: B. B. Grover

Subject: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from Panipat

unit.
Dear Sir,

It is humbly requested that we have already written to you for the support required from your side for the
expeditious lifting of material in view of the matter pending with Honorable NGT New Delhi.

Through this mail I am writing to seek your support by issuing necessary directions to the concerned
departments and personnel for the respective actions required to be taken at their end.
|. Placement of trucks and billing on all days of the month.
2. Improvement in billing software that keeps on breaking down regularly. This holds our trucks for long hours
for want of placement and dispatch.
3. Although in contract it is not provided for, we need 3 Phase Electricity supply. We undertake to pay the
monthly bills for the usage, for running of tubewell for water sprinkling on rasta and washing & lighting.

1
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4. Allow mechanical screening and packaging machine for separation of carbon from high ash mixed material.
We request you to approve the submitted requests at the earliest so that we may play our part well.
Thanking You,

Truly yours,

Nupinder Singh Sivia
Partner
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S ATAd wiEarad fafes National Fertilizers Limited

Li _ (*Te TR W aYET) . (A Government of India Undertuking)
L : L YEA VS, o9, R — 132 106 \ , Gohana Read, Panipat. Haryara - 132 106
PANIPAT UPHT (1800001 1801301 T OHSAS. 18001 ) \, (An ISOG0], 1SO-14061 & QFHSAS- 18001 Unit)
. }_'-E?i: GIRO-2632481 483 T 485, (RO-2681301 m’ w EE‘ Phong: 01§0.263248 1. 483 & 455, 01R0-2681304

D@ (1802652518 FAX D 0180-2652515
§-TA: pYpanipaliinlen in [m Z-mail: nflpanipat @ of.coin

website: www_nationaltfertilizors. com

website: www.nationaif criilizers.com
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Ref: NFF/DiSPOSAL/CARBON sweawn-zog// 7" speeopost Date: 30-04-2024

74
To, T
30 SEP 2024

M/s Shubham Sales Co.,

5.30 K.M Mile Stone,

Bhiwani Road,

Rohtak-124001, Haryana

Sub: Lifting of Carben Slurry Lying in Ponds at NFL, Panipat.

Dear Sir.

In reference 10 your letter dated 09.04.2024 & c-mail dated 18.04.2024. w¢ have examined the reguest
submitted by veu for expeditious lifting of carbon slurry and our reply is as under:

1. Placement of trucks and billings on all days of the menth will be allowed provided you intimates
one day in advance in case of weekly off/holiday, so that necessary manpower can be arranged
accordingly.

2. The billing software is werking normally. However, in case any issue arises same will be resolved
expeditiously whenever any problemis encountered.

3. To have expeditious lifting of carbon slurry, as per request by you, 3-phase electricity supply
which is available at D&C Cell, Panipat will be provided by NFL to you at D&C Cell, NFL Panipat
location as a single point. Power evacuation from D&C Cell NFL Panipat shall be in your scope
and payment for electricity will be made by you on actua! monthly basis based on NFL meter as
per NFL procedure.

4. Packaging machine & screening may be allowed on a condition that you guarantee to lift entire
quantity by 31.03.2025 from the ponds so as to get final clearance from HSPCB8/NGT within time
schedule of 31.03.2025.

S. In additicn to abeve it is also observed that on daily basis you are deploying 3-4 trucks only. To
expedite lifting, you are requested to increase the number of trucks deployed on daily basis.

You are requested to give your confirmation on above points at the earliest.

NFL is committed to extend all the support for smooth & expeditious execution of the contract.

Thankinrg you

For & On behalf Of
National pértilizers Limited, Panipat

(Mahesgh Patil)
Chief Manager {Materials)

145 QA 3002201 T 08, BEE 2412347
3G, 2412088 & MMt e ORFANX 2412357

FONT FARY - ) dwEw A, Frm, dhm gg R TR 03T a1 301 B 3120-241220. 202

CORPORATE OFFICE A-11 SECTOR 20 NCUDA_ GALTAM BUDH NAGAR /1P 208 301 B 0120
., Ften  wrm YR TN 2, TOTTIEa T, R Gz, T R e s, ® a5-206ves, SRR 230 (8 WIITET LDl 15TAGO 1T

REGH, OFFSTE SCOPF [ EX TINETY 3. CIN LTl |33

Wiehdrie www natwsoal b

TT TN AL AREA, LORMEL ROAD ST W DFLHE- 415 mad B 0l e FAN 23ai2
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AYE Bicengad fafcs \J; National Fertilizers Limited

e o] (¥°H WO & 99FA) (A Govermment of India Undertaking)

-2 009 $ . . -
FL TEET e, oRuE, 8RETm - 132 196 et OB B3 Gohana Road. Panipat. Haryana - 132 106
PANIPAT UNIT == =72 (1SO-9001, 1SO-14001 T8 OHSAS-18001 T77g ) 'NFL (An ISO-9001. (SO-14001 & @FHSAS-13001 Unit)
PANIPAT UNIGIST: 0180-2652481 483 TF 485, 0180-2681304 A Navratina Company Phone: 0180-265248], 483 & 485, 0180-26813C4

m 0i80-2632513 = FAX : 018C-2652515
?2‘-21’?{? oflpanipataintl co.in E-mail: eflpanipat@nfl.co.in
website: www.nationalfzrtilizers.com wehsite: www.nationalfertilizers.com
(s
Ref: NFP/DISPOSAL/CARBON SLURRY/D-2G9 Sgeed Post Date: 16-09-2024

To,
M/s Shubham Sales Co.,

/‘5 5.30 K.M Mile Stone,

Bhiwani Road,
Rohtak-124001, Haryana

Sub: Lifting of Carbon Slurry Lying in Ponds at NFL, Panipat.
Dear Sir,

Since issuance ol our leiter Ref. No. NFP/ST/D-209/19-20/32756 dated 15.12.2023; you have lifted
only 3071.19 MT of carbon sturry from the carbon ponds at NFL Panipat.

In order to ensure compliance of Hon’ble NGT and speedier lifting of carbon slurry, NFL has extended
all the support to M./'s Shubham Szales Co. in this regard.

Further, no vehicle has been deployed by yvou after 26.07.2024 for lifting of carbon slurry.
Accordingly, by way of our emails dated 02.08.2024. 17.08.2024 & 27.08.2024 as well as through
various phone cails you were requested to deploy the vehicles on regular basis to lift the carbon slurry
from carbon ponds at NFL Panipat, but no response has been received from your end so far. During
your recent visit & discussions with our Executive Director on 07.09.2024 at NFL. Panipat, you had
assured to stan lifting of carbon slurry troem last Saturday i.e. 14.09.2024, but no lifting of carben
slurry has been started vet.

Keeping in view of above, it is again rcquested to deploy the vehicles and start lifting of carbon slumy
g on regular basis without any further delay.

Tharxing you

For & On behatf Of
National Ferylizers Limiied, Panipat

(P
(Mﬁiwsh Pa:il)
Chiel Manager (Materials)

FNAYE T ¢ LI, AR 22, Avwy, Hw qE TR IO 727 BF 201300 R Sr20-241223, 2412245 T 2092201 D 05, EFF 2412597

CORPORATE OFFICE A-11.8SFCTOR 24. NGIDA, GAUTAM BUDH NAGAR (UP) - 221 301, R 01202412234, 2412445 & 300221 o OR FAX * 24125357
. AThEU | W FERI AR REE s, #W) ¥ 7F Resed _ oo, R 011 20et0ss, SR 20361593, NHFE: 1, 7asws DL 1574001007417

RLGD, OFFICE SCOPRCOMPLEX, ORlE 1), 2 INSTITUTIONAL ARTA, 30T FOAD NEW GELYI .1 W, W S11-Z6MeamA, FAX 41 t4T, CIN LT40AD 193300 culdi 7

Wibsite waaw.nationalfertilizers com




576 37

seemachawla@nfl.co.in

|
From: VINOD KUMAR MEENA <vkmeena@nfl.co.in>
Sent: 27 August 2024 08:37
To: ‘Shubham Sales Co. Rohtak'
Cc: ‘Gulshan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in;
vkgupta@nfl.co.in; skiha@nfl.co.in
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond

No. 1 and 2 from Panipat unit.

Dear sir,

No vehicle has been deployed by you since last one month i.e. from 27.07.2024 for lifting of carbon slurry. You are
requested to deploy the vehicles on regular basis for lifting of carbon slurry from the ponds at NFL Panipat.

Regards

fastg g Ao,
gauSE (TTHEA))-FT,
AT FRasAY AfREs, g

$AT: vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]

Sent: 17 August 2024 15:17

To: 'Shubham Sales Co. Rohtak'

Cc: SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; 'skjha@nfl.co.in'

Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Importance: High

Dear sir,

No vehicle has been deployed by you since 27.07.2024 for lifting of carbon slurry. Kindly deploy the vehicles on regular
basis for lifting of carbon slurry from the ponds at NFL Panipat.

Regards

fase FAR #om,

gauE (TTHA))-FT,

AT FeASAY fAfAes, avd
AT vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]
Sent: 02 August 2024 09:01

To: 'Shubham Sales Co. Rohtak'
Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in

1
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Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit. |

Dear sir,

You had deployed only 1 to 2 vehicles on daily basis during 16.07.2024 to 26.07.2024 and no vehicles have been
deployed since 27.07.2024. You are requested to increase the number of vehicles and deploy the same on regular basis
for lifting of carbon slurry from the ponds.

Regards

fasiie FAR #om,

EUS (FHM)-EY, :
R FEasad AL, g
AW vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]

Sent: 08 July 2024 11:07

To: 'Shubham Sales Co. Rohtak'’

Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,

No vehicle has been deployed by you since 30.06.2024 for lifting of carbon slurry. Kindly deploy the vehicles on regular
basis for lifting of carbon slurry from the ponds.

Regards

ez $AR Ao,

yauS (FTHA)-F,

NFA FEAAY AR, Ieireg
AT vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]

Sent: 28 June 2024 15:02

To: 'Shubham Sales Co. Rohtak’

Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in
Subject: FW: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,

In reference to lifting of carbon slurry from carbon ponds, please note that you are deploying only 2, 3 or maximum 4
trucks on daily basis which are not sufficient for speedier lifting of carbon slurry. Kindly increase the number of trucks
deployed on daily basis for speedier lifting, as requested earlier also vide our letter dated 30.04.2024, e-mail dated

13.05.2024. Further, itis also observed that a huge quantity of leftover material which may contain hazardous carbon

2 LINN 1VdINVd
Blbd
T4dN

A
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= LA

VINOD KUMAR MEENA <vkmeena@nfl.co.in>

PAN T 28 June 2024 15:02
To: '‘Shubham Sales Co. Rohtak'
Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in
Subject: FW: Request for assistance in execution of speedier lifting of Carbon Material from

Pond No. 1 and 2 from Panipat unit.

Dear sir,

In reference to lifting of carbon slurry from carbon ponds, please note that you are deploying only 2, 3 or maximum 4
trucks on daily basis which are not sufficient for speedier lifting of carbon slurry. Kindly increase the number of trucks
deployed on daily basis for speedier lifting, as requested earlier also vide our letter dated 30.04.2024, e-mail dated
13.05.2024. Further, it is also observed that a huge quantity of leftover material which may contain hazardous carbon
slurry has been dumped outside the carbon ponds which may cause contamination/harm to vegetation or public at
large. Hence, it is requested not to dump such material outside the carbon ponds.

Regards

faste FAR Ao,

geuS (FIHI)-€CI,

AT HfiearsAd fafFes, aeieg
$AW: vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]

Sent: 21 May 2024 09:51

To: 'Shubham Sales Co. Rohtak'

Cc: Mahesh Patil; rbjgautam@nfl.co.in; vkgupta@nfl.co.in

Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from

Panipat unit.

Dear sir,

In reference to availability of 3-phase electricity supply on chargeable basis, the necessary arrangements to provide 3-
phase electricity supply at single point have been made at our end and same has already been communicated to your
supervisors last week. You are requested to make your own arrangement for extension of electric line from the
specified point under the supervision of our electrical team.

Regards

faate FAR Ao,
wayuE (FHE)-F4,
$AS: vkmeena@nfl.co.in
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Nupinder Singh Sivia
Partner

On Tue, Apr 30, 2024 at 12:38 PM VINOD KUMAR MEENA <vkmeena@nfl.co.in> wrote:

Dear sir,

In reference to your trailing mail, please find attached our letter dated 30.04.2024 and give your confirmation on the
points mentioned in the letter at the earliest.

Regards

fasiie AR o,
TS (FTH)-TE,
AT Bieargerd fafaes, a=ad

$AS: vkmeena@nfl.co.in

From: Shubham Sales Co. Rohtak [mailto:shubhamsalescom@gmail.com]

Sent: 18 April 2024 14:53

To: Mahesh Patil

Cc: B. B. Grover

Subject: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from Panipat
unit.

Dear Sir,

[t is humbly requested that we have already written to you for the support required from your side for the
expeditious lifting of material in view of the matter pending with Honorable NGT New Delhi.
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Through this mail I am writing to seek your support by issuing necessary directions to the concemed
departments and personnel for the respective actions required to be taken at their end.

1. Placement of trucks and billing on all days of the month.

2. Improvement in billing software that keeps on breaking down regularly. This holds our trucks for long
hours for want of placement and dispatch.

3. Although in contract it is not provided for, we need 3 Phase Electricity supply. We undertake to pay the
monthly bills for the usage, for running of tubewell for water sprinkling on rasta and washing & lighting.

4. Allow mechanical screening and packaging machine for separation of carbon from high ash mixed material.
We request you to approve the submitted requests at the earliest so that we may play our part well.
Thanking You,

Truly yours,

Nupinder Singh Sivia

Partner

m;wmarmwmww%|mmwmmamm,mm
Sam gare sata ar g & 3T & fav § | A 3nue 9F AT Tad § gred g3 & A
Y = AT @ TER, AR @ wRfe 7 &Y, 9vE # gid $Y Za R # AR 3w
Rrecn @ =8 589 & gar & | IR & faRed e R & gaw R of < @ 5w SR &
mmgmmmmmmarmmmn




Ny B3CUMENT-10 g

: ‘;1__-:-_“-575 AYAA FieadTsory foiAcs " - NATIONAL FERTILIZERS LIMITED
‘"‘}"-1'7""‘{3-;".-:"}1 (=77 TER & ITE) ‘:-:37 _ (A Government of Indis Undertaking)

SR T MEMAN T, TS eeeER

Panipat Unit: Gehzaa Rosd, Panipat-132108 (Haryana)
Phose: 0130-2€52481
Fax: 0130-2632515  GST No. 06AAACNDIEONIZS

Ref. No.: NFL/PT/TS/PE/ivw Y Date: 10.09.2024

g sfeed,

gl weg gegEer fadaor A,
TH.ALH. 55, HFeR- 25, §EL,
NAYT -132103

Dear Sir,

Subject: Request for Information on Authorized Contractors for Lifting Carben Slurry from
NFL Panipat.

In reference to the Order dated 28.05.202% passed by the Hon'ble National Green Tribunal
(NGT) in OA 620/2022 titled *Kaushal Kishore Vishwakarima Vs. State of Punjab and Ors.*. The
order direcls National Fertilizers Limited (NFL) to expedite the disposal of carbon slurry
slored at our Bathinda and Panipat units within a time-bound period of 160 days.

Further as direcled by NGT, NFL seeks your assistance in providing us with list of licensed
and authorized contraclors registered with HSPCB under schedule I category 18.2 who can
undertake the disposal and lifting of the carbon slurry from the carbon ponds at NFL Panipat
unit. This informatizn is crucial for NFL to ensure timely dispcsal and avoid any non-
compliance or penalties.

You are kindly requested to share the relevant details of the contractors. This will help NFL
expedite the contraclor sclection process and ensure compliance with the Hon'ble NGT's
orders.

We look forward to your prompt response so that the required actions can be taken in a timely
manner.

Thank you for your cooperation.
Yours sincerely,
Thanking You,
For I\,lational Fertilizers Limiled,
< 44 0!
A
39 AR YEeUF (JFAEH QT )
o] L~

FRAEZ QAT © T--11, AFL-24, ATS-201301 (3.90.), gF&T1:0120-2412383, WA 0120-2412384
Corgorate Office :© A-11, Sactar -24, Noi;'_ia-201301 (UP), Tel:0120-2412553, Fax: 0120-2412%§4
SHFE FEET v BART aR-HL 7 FAQIEE (RO @@ @8 A Rew) - 110003, TTATE: 011-24361252, R 019-24361553
Regd. Oifice: Scofe compiex, Core-11,7, institutional Area, Ledhi Ro2d, New Delhi: 1101003, Tel.: 011-24361252, Fax: 011-24361553
CIN: L74853DUIS74G0W07417  Website: http /) oovnat cosertMoers.com 1§ @nationalfertilizers

LINN 1VdINVd

SR Bllin
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£ b 103

A




DOGAIMENT-11 43

Ty

AT wicargory fafaes W NATIONAL FERTILIZERS LIMITED

(BT LET & 355H) \f (A Government of India Undertaking)

afiwe §HE e ¥, e, 132106 Rarn) ; , ,
_ N E A Paaipat Unit: Gohana Read, Panipat-132106 (Haryana)
QT 0180.2€52481 B
Phone: 01R0-265248]

F]T: 01802652515 RN AT BT A
Fax: 01%0.2652515 GST No. 06AAACND18YN128

Ref. No.: NFL/PT/TS/PE/ Date: 13.09.2024

aNg HiRrE,
ERATOT TS Yewvr Gy s,
THHLH, 55, AFXR- 25, e
9refiad -132103

Dear Sir,

Subject: Request for Meeting regarding Information on Authorized Contractors for Lifting
Carbon Slurry from NFL Panipat as per NGT orders.

In reference to the Order dated 28.08.2024 passed by the Hon'ble National Green Tribunal
(NGT) in OA 620/2022 titled *Kaushal Kishore Vishwakarma Vs. State of Punjab and Ors.*. The
order directs National Fertilizers Limited (NFL) to expedite the disposal of carbon slurry
stored at our Bathinda and Panipat units within a time-bound period of 180 days.

Further as directed by NGT, M/s National Fertilizers Ltd. Panipat seeks your assistance for
finalising the measures to be taken for suitably increasing the number of contractors for
disposal of the quantity of carbon slurry stored in carbon ponds at NFL Panipat unit..

We humbly request to you, please grant permission for meeting for discussions regarding
above cited matter and indicate suitable date and time for the same at earliest possible. This
will help us expedite the contractor selection process and ensure compliance with the Hon'ble
NGT’s orders. ‘

We look forward to your prompt response so that the required actions can be taken in a timely

manner.

Thank you for your cooperation.

Yours sincerely,

For National Fertilizers Limited,

{1

Pt
& T4

AT g
37 HEWEUH (dHmarat Jarv )

HFWART AT - T-11, FI-24, AET-201201 (3.9.), qTHT:0120-2412383, &=7: 0120-2412384 ;IQ_’ _grgg;'p_.'b
Corporate Office : A-11, Sector -24, Noida-201301 (UP), Tel..0120-2412383, Fax: 0120-2412384 T ord B3 B

qofrpd FATAT vty afmdw, sir-lli, 7 3RTF e RE, et A5 T3 R —110003, TTATY: 01124361252, @R 0112436455
Regd. Office: Scope compiex, Core-lll,7, Institutional Area, Lodhi Road, New Delhi: 110003, Tel.: 011-24361252, Fax: 011-Z43613

CIN: L74899DLIS74G0I007417  Welssite: http://wvrw naticnaifertitizers.com K1 @nationalfertilizers .\ 3
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DOCUMENT-12

From: vkmeena@nfl.co.in <vkmeena@nfl.co.in>

Sent: 17 September 2024 18:28

To: admin@mstcecommerce.com

Cc: MANOJPANDEY <nroopn8@mstcindia.in>; mpandey@mstcindia.co.in; mpatil@nfl.co.in; seemachawla@nfl.co.in
Subject: Request for providing list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-1) available with MSTC.

M/s MSTC Limited,

Reference: e-Auction No. MSTC/NRO/NATIONAL FERTILIZERS‘LIMITED/9/GOHANA ROAD/19-20/32756 Dated
02.03.2020 for Disposal of Carbon Siurry.

Dear sir,

Against above referred E-‘auction, H-1 bid of M/s Shubham Sales Co, Rohtak was accepted and Acceptance letter dated
30.11.2020 & Delivery Order dated 30.03.2021 by MSTC was issued to them. Subsequently, letter dated 15.12.2023 was

2 1INN 1VdINVd

SI0E Dhiblh

£ i e
A
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issued by NFL Panipat to M/s Shubham Sales Co., Rohtak to start the lifting of the carbon slurry lying in the carbon
ponds at NFL, Panipat. Party has not completed the lifting of the auctioned material till date.

Further, with reference to the order dated 28.08.2024 passed by Hon’ble NGT in the OA 620/2022, you are requested to
provide the list of\registered parties dealing in lifting of Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd.-l)
available with MSTC at the earliest latest by 19.09.2024,

Regards

famte AR Ao,

gauS (FTEA)-TTN,

FereTer wieemsay faffes, aeaa
éﬁﬁ': vkmeena@nfl.co.in

yEATRIOT | O HeY M9ATE vd fadwiEa § | W% S99 vd 3RE @y wivq e, e AR
Faw gara safed 4 SE & 3uaA & v § | 3 wuat 9 A A § 9red g3 & ar
mwé’ﬁwwm,%mmq%ﬁﬁaﬁ,Mﬁqiaéﬁwmaﬁaﬁwm

ez @ 3@ 579 F gar & | IR & sfafed ra Rl & Zary ARl o o ¥ 3 SR W
sats ATFA § HR Gwr AE 3Tt IUgEd FHEs F O sEEr g |

AT FREAETY RS § TF AT = & o ¥R gEwA [ @ eE e A
F$ oY AR 7 ©, IUNT 3T AW UG FOAF F 39ANT § g arehr fFE ofr gty rrar

7Y ¥ v vATeUa fSFeRr AT 89T |

Disclaimer : This communication is confidential & privileged. This email and any files transmitted with
it are confidential and intended solely for the use of the individual or entity to whom they are
addressed. If you have received this email in error you should not disseminate, distribute or copy the
email, further notify the sender immediately & delete the email from your system. Use of this email in
any manner by anyone other than the addressee is unauthorized and shall be liable to take
appropriate actions against such usage.

National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are presentin
this email, however, it cannot accept responsibility for loss or damage arising from the use of this
email or attachment.
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DOCUMENT-13

From: nroopn8@mstcindia.in [mailto:nroopn8@mstcindia.in]

Sent: 17 September 2024 20:00

To: vkmeena@nfl.co.in

Cc: mpatil@nfl.co.in; seemachawla@nfl.co.in; rmnromstc@mstcindia.in; SETU DUTT SHARMA

Subject: RE: Request for providing list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-I) available with MSTC.

TRy | WeEA,
Dear Sir/Mam.

Frs1 Ay oy Feefia o w3y O wien & w74 g ar Siiee a9 1 giead | §6 STee. THeHe! Taesequd e,
2016 3 SR 1V ST IFF T F Gl § GTTg STal § €I A el SCaarsll &1 0 Jm e w@ar &) 9fF &=
FE; £ TEEEegEH Han ol TG [V F SHeta T8 A &, gufe miewde? 56 g wlant & srerm feté we e sl
TR/ TR o ORI T Gl WA & Sl SATEvTahal £ ¢ i &1 CHOg2Ie! o SFiE ST & IHENT i I THE H a9
Please inform the written or verbal communications with the buyer with respect to the delivery of the material.
Further, MSTC maintains a separate recoid of the bidders who deal into the products listed out in the Schedule
IV of the HWM Rules, 2016 and the amendments thereafter. As carbon residue/slurry does not come under
Schedule 1V of the HWM rules, MSTC is not maintaining the separate records of the buyers for the same.
Further, you are requested to mention the ¢lause no./section no. of the NGT OA which required MSTC to
provide the list of the buyers of Carbon shuvy/residue so that we may try to use the backend database of MSTC
and try to get the requisite information to provide the same to you. if possible. :

1
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ggare / Thanks

w33 / With Regards.

TS 93/ Manoj Pandey : :

39 wE49e / Deputy Manager

et fafize (9ma @@ @ 35HE) & o / For MSTC Lid (A Govt. of India Enterprise)
a7 faw@ 9w, 30/31u, 9gen o / Jeevan Vikas Building. 30/31A, Ist Floor

AHE A U (FL & TWH), T3 et / Asaf Ali Road (opp. Hamdard), New I|)elhi— 110002

Ph.:- 011-23214201, 011-23213945, 011-23212358
https://www.mstcecommerce.com. https:/www.mstcindia.co.in

L

seftF (Feom) A

W 300 % TR @ e MeAE § q 39 ywWeA 6 AW % HWd @ ¥ 3 B AP AEE
a1 GRESE A1 TR H§Fg FuE W A ¥ @ 3-Fa § yEE 8 "M R faeR s ' @ dww W 2

quwﬁ%ﬁéémmﬁﬁmﬁﬁﬁmwmﬁmél%?—ﬁa%é@%aﬁrﬁa‘.ﬂ‘sﬁgﬁ

W%mwrmwy:m,m,w,m,m,ﬁm,aﬂt/mm@%ﬂm

e g 8 R T § el @R -9 e @ wea W s ot o dwe # gfea =)

Disclaimer

The contents of this email and any attachment(s) are confidential and inteiided for the named recipient(s) only.
It shall not attach any liability on the originator or MSTC Limited or its atfiliates. Any views or opinions
presented in this email are solely those of the author and may not necessarily reflect the opinion of MSTC
Limited or its aftiliates. Any form of reproduction, dissemination, copying, disclosure, meditication.
distribution and/ or publication of this message without the prior written consent of the author of’ this email is
strictly prohibited. It you have received this email in error, please delete it and notify the sender immediately.



seemachawla@nfl.co.in

DOCGUNMENT-14 =

From:
Sent:
To:
Cc:

Subject:

Dear sir,

VINOD KUMAR MEENA <vkmeena@nfl.co.in>

18 September 2024 12:42

nroopn8@mstcindia.in

mpatil@nfl.co.in; seemachawla@nfl.co.in; rmnromstc@mstcindia.in; 'SETU DUTT
SHARMA'

RE: Request for providing list of registered parties dealing in Carbon Slurry (under
HWM Rules-2016 Cat. 18.2 Schd.-I) available with MSTC.

In reference to your trailing mail, kindly refer the clause no./section no. 51 & 52 of the Hon’ble NGT OA
620/2022 and provide the list of registered parties dealing in lifting of Carbon Slurry (under HWM Rules-2016
Cat. 18.2 Schd.-I) available-with MSTC.

Regards

fa=rg FAR #om,
yEUS (JrHA)-Tey,

AT BicasaTy %ﬁé@'m?ﬁm

SH: vkmeena@nfl.co.in
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